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12.12 brs, B. K. GADHVI): On bchalf of Shri
: Janardh : -

PAPERS LAID ON THE TABLE L ok Bew S Ay ed idhe

(English) (1) A copy each of the following papers

Anoual Reports and Reviews on the
Working of the Man Made Textiles
Research Association, Surat and
Silkk and Art Siikk Mills
Research Association, Bombay
for the year 1985-86

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): 1 beg to lay on the
Table :

(1) (i) A copy of the Annual Report

(Hindi and Eonglish versions)
of the Man Made Textiles
Research Association, Surat,
for the year 1985-86 along
with the Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the
working of the Man Made
Textile Research Association,
‘Surat, for the year 1985-86.

[Placed in Library. See No. LT-3253/86)

A copy of the Annual Report
(Hindi and English versioas)
of the Silk and Art Silk Mills’
Research Association, Bombay,
for the year 1985-86, along
with the Audited Accounts,

(2) )

(ii) A staiement (Hindi and Eng-
lish versions) regarding Review
by the Government on the
working of the Silk and Art
Silk Mills’ Research Associa-
tion, Bombay, for the year
1985-86.

{Placed in Library. See No. LT-SZS{I./ES]

Papers under Section 19 of the
Banking Companies (Acquisition
and Transfer of Undertakings)
Act, 1980, etc,

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI

(Hindi and English versions) under
sub-section (4) of section 19 of the

Banking

Companies (Acquisition

and Transfer of Undertakings) Act,

1980 :
(@) (i)

(i)

(iii)

(b) (i)

(ii)

(iii)

) )

(ii)

(iii)

The 'Oriental Bank of
Commerce Officer Emp-
loyees’ (Conduct) Regu-
lations, 1982.

The Oricntal Bank of
Commerce Officer Emp-

loyees” (Discipline and
Appeal) Regulations,
1982, :

The Oriental Bank of

Commerce Officer Emp-

loyees’ (Acceptance of -
Jobs in Private Sector

Concerns after Retirement)
Regulation, 1983.

The New Bank of India
Officer Employees® (Con-
duct) Regulations, 1982,

The New Bank of India
Officer Employees’ (Disci-
pline and Appeal) Regu-
lations, 1982,

The New Bank of India
Officer Employees’ (Accep=
tance of Jobs in Private
Sector Concerns after
Retirement) Regulations,
1984.

The Punjab and Sind
Bank Officer Employees’
(Conduct) Regulations,
1981.

The Punjab and Sind
Baok Officer Employees’
(Discipline and Appeal)
Regulations, 1981.

The Punjab and Sind
Bank Officer Employees’
(Acceptance of Jobs in
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Private Sector Concerns
after Retirement) Regu-
lations, 1984.

(d) () The Andbra Bank Officer

Employees’ (Conduct)
Regulations, 1982,

(ii) The Andhra Bank Officer
Employees® (Discipline
and Appeal) Regulations,
1981.

(iii) The Andhra Bank Officer
Employees’ (Acceptance
of Jobs in Private Sector
Concerns safter Retire-

ment) Regulations, 1984.

(¢) (i) The Corporation Bank
Officer Employees’ (Con-
duct) Regulations, 1982.

(ii) The Corporation Bank
Officer Employees’
(Discipline and Appeal)
Regulations, 1982.

(iii) The Corporation Bank
Officer Employees’
(Acceptance of Jobs in
Private Sector Concerns
after Retirement) Regu-
lations, 1986.

(f) (i) The Vijaya Bank Officer
Employees’ (Conduct)
Regulations, 1981.

(ii) The Vijaya Bapk Officer
Employees®  (Discipline
and Appeal) Regulations,
1981.

(iii) The Vijaya Bank Officer

Employees’ (Acceptance
Jobs in Private Sector
Concerns after Retire-
ment) Regulations,
1954.

(2) A copy of the Statc Bank of India
General Regulations, 1955 (Revised

upto 30th September, 1986
(Hindi and Eoglish versions) under
sub-section (4) of section 50 of the
State Bank of India Act, 1955.

(3) A copy of the Subsidiary Banks
General Regulations, 1959 (Revised
upto 30th  September, 198¢€)
(Hindi and English versions) under
sub-section (4) of section 63 of the
State Bank of India (Subsidiary
Banks) Act, 1959.

(4) A statement (Hindi and Enpglish
versions) indicating the results of
the market loans floated in Septem-
ber and October, 1986.

{Placed in Library. See No. LT 3255/80]

Notifications under Section 17 of the
Export (Quality Control and
Inspection) Act, 1963

THE MINISTER OF COMMERCE:
(SHRI P. SHIV SHANKER) : On behalf of
Shri P. R. Das Munsi, | beg to Jay on the
Table a copy each of the following Notifica-
tions (Hindi and English versions) under sub-
section (3) of Section 17 of the Export
(Quality Control and Inspection) Act,
1963 :

(1) S. O. 3095 published in Gazette of
India dated the 13th September,
1986 countaining <Corrigendum to
English version of Notification No.
S. 0. 781 dated the 1st March,
1986.

(2) The Export Inspection Council
Contributory Provident Fund Rules,
1986 published in Notification No.
S. 0. 3329 in Gazette of India
dated the 27th September, 1986.

(3) The Export (Quality Control and
Inspection) Amendment Rules, 1986
published in Notification No. E. O.
3330 in Gazette of India dated
the 27th September, 1986.

(4) The Export of Fish and Fishery Pro=
ducts (Quality Control and Inspec-
tion) Amendment Rules, 1986
published in Notification No. §. O.
699 (E) in Gazette of India dated
the 1st October, 1986.

(5) The Bxport of Canned fish and
Fisbery Products ‘Quality Control
and Inspection) Amendment Rules,
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1986 published in Notification No.
'S, O. 700 (F) in Gazette of
India dated the 1st October, 1986.

(6) The Export of Frozen Frog Logs
(Quality Control and Inspection)
Rules, 1986 published in Notifica-
tion No. S. O. 701(E) in Gazette
of India dated the 1st October,
1986.

(7) S. O. 3660 (published in Gazette of
India dated the 25th October,
1986 containing corrigendum to
Notification No. S.0, 783 dated
the 1st March, 1986.

(8) The Export of Coir Mattings
(Inspection) Amendment Rules,
1986 published in Notification No.
S.0. 3661 in Gazette of India
dated the 25th October, 1986.

(9) The Export of Coir Yare (Inspec-
tion) Amendment Rules, 1986
published in Notification No. S, O.
3662 in Gazette of India dated the
25th October, 1986.

(10) The Export of Non-baled Coir
Yarn (Inspection) Amendment
Rules, 1986 published in Notifica-
tion No. S. O. 3663 in Gazette of
India dated the 25th October,
1986.

(11) The Export of Coir Products (Ins-
pection) Amendment Rules, 1986
published in Notification No. S. O.
3664 in Gazette of India dated the
25th October, 1986.

(Placed in Library. See No. LT-3256/86]

Notification under Section 18 ol the
Hanlooms (Reservation of Articles
for Production) Act, 1985

THE DEPUTY MINISTER IN
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : I beg to lay on the
Table a copy of Notification No. S. O.
477 (E) (Hindi. and English versions)
published in Gazette of India dated the 6th
August, 1986 regarding exemption to articles
or class of articles spzcified in the Schedule
annexed to the notification from the opera-

THE
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Group B, Cc&D of Central Govi. Empolyees

tion of the Order No. S. O. 459 (B) dated
the S5th August, 1986 and permitting such

‘articles or class of articles to be produced by

uny powerloom solely for the purposes of
export, under sub-section (2) of section 18
of the Handlooms (Reservation of Articles
for Production) Act, 1985. '

" [Placed in Library. See No. LT-3257/86]

12.14 hrs.

MESSAGE FROM RAJYA SABHA
[English)

SECRETARY-GENERAL : Sir, I have
to report the following message received from
the Secretary General of Rajya Sabha :

“In accordance with the provisions of
rule 127 of the Rules, of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabba that the Rajya Sabha, at
its sitting held on the 19th November,
1986, agreed without any amendment
to the Citizenship (Amendment) Bill,
1986, which was passed by the Lok
Sabha at its sitting held on the 11th
November, 1986.”’

—— — —

STATEMENT RE : PAYMENT OF D. A,
TO GROUP B, C AND D OF CENTRAL
GOVERNMENT EMPLOYEES

(English)

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH)
Government have accepted the D.A. formula
recommended by the Fourth Pay Commis-
sion, in respect of employees of Groups B,
C and D. According to the revised formula
D.A. has to be sanctioned on the basis of
percentage increase in whole numbers of the
12-monthly average of CPI on 30th June
and 31st December over index average of
608, the base figure to which the revised pay
scales arc pegged. The 12-monthly average
CPIl oo June 30, 1986 is 632.41, which
works out to an increase of 4 per cent over
608 on the above basis. Employees drawing
basic pay upto Rs. 3500/- are to be allowed
100 peor cent neutralisation and are,



